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SHRIMATI TARKESHWARI SINHA: Some of 
the hon. Members who spoke on this Bill 
pointed    out that   more taxes should be 
levied, and Government is aware of the 
sentiments of the House.    Last  time  when  
we     were piloting the Supplementary 
Demands and the Appropriation Bill, the 
House was unanimous in asking the Govern-
ment to go in for more collections because the 
country was in a mood to pay.    That is a great 
encouragement to the Government to go in for 
collection  of  whatever resource we     may 
get, but this is neither the    suitable time nor 
the suitable opportunity to give an indication 
of    what we    are going to do.   The House 
will assemble and  the Members  will hear a 
full account from us of what we are thinking 
of doing for mobilising more resources. 

I do not think any other point was raised 
in regard to this Bill. I have replied to some 
of the general observations of the hon. 
Members, and before I conclude I would 
certainly say that some of the suggestions, 
which have been made on the floor of the 
House, will be given due and serious 
consideration. 

SHRI M. GOVINDA REDDY (Mysore); I 
would like to know from the Minister 
whether the various steps which the 
Government are contemplating to bring 
down prices of gold will have the effect of 
allowing gold to be smuggled out of India. I 
think she is aware of what appeared in the 
newspapers two or three days ago that a lot 
of gold has already been smuggled into 
Pakistan from India. I would like to be 
reassured on this point. 

SHRIMATI TARKESHWARI SINHA: 
Certainly we shall see that nothing like that 
happens. Otherwise our whole purpose will 
be defeated. 

THE DEPUTY CHAIRMAN: The 
question is: 

"That the Bill further to amend the 
Income-tax Act, 1961, and the Wealth-
tax Act, 1957 as passed by 

the Lok Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up the clause by clause 
consideration of the Bill. 

Clauses 2 to 5 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRIMATI TARKESHWARI SINHA: 
Madam, I move; 

"That the Bill be returned." 

The question was put and the motion ioas 
adopted. 

THE MANIPUR (SALES OF 
MOTORSPIRIT AND 

LUBRICANTS)TAXATION BILL, 1962 

THE MINISTER OF SHIPPING IN THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR) 
: . Madam Deputy Chairman, I beg to move: 

"That the Bill to consolidate and amend 
the law relating to the levy of a tax on sales 
of motor spirit a.d lubricants in the Union 
territory of Manipur, as passed by the Lok 
Sabha, be taken into consideration." 

Madam, tax on motor spirit and lubricants 
in Manipur is at present levied under the 
Assam (Sales of Motor Spirit and Lubricants) 
Taxation Act, 1939. This Act was extended to 
Manipur by the then Durbar of Manipur in 
1940. Since then, the rates in Assam have 
been substantially increased from time to 
time. The amending Act of 1955, the Assam 
Enactment (Amending) Act, 1955, raised 
them considerably. However, ever since 1940, 
the rates in Manipur have continued 
unchanged. So, we have  come forward  with  
this  parti- 
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[Shri Raj Bahadur.] cular Bill for the 
acceptance of Parliament with a view to 
expressing the rates that obtain at present or may 
obtain hereafter, in terms of metric measures 
and decimal coinage. 

The second objective that we have got is to 
raise the level of taxes suitably but only in stages. 
This we have done in view of the fact that the 
transport system in Manipur is not yet fully 
developed comparatively because the system in 
Assam is better. We have only taken powers for 
that. We, of course, need resources for our roads 
and road maintenance because the cost of road 
maintenance and construction has been going up. 
We have therefore provided in this Bill that the 
powers to increase the rates of taxes may be 
vested in the Central Government, and this can 
be done by a notification. Since there is no 
Legislature in the Manipur Union territory, we 
have come forward with this Bill here. Except the 
power to fix the rates of taxes, all other powers 
have been vested in the Manipur Administration. 

We have also taken this opportunity to effect 
certain improvements in the existing enactment. I 
need not go into the details because they have 
been explained in the Notes. 

With these words, I commend this Bill for the 
consideration of the House. 

The question was proposed. 

 

 

THE DEPUTY CHAIRMAN;  I think you 
cannot raise it here on this Bill. 
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SHRI RAJ BAHADUR: Madam Deputy 
Chairman, I do not think the points raised by 
my hon. friend, Mr. Ghani, are at all relevant 
to this particular matter. In fact, I was 
wondering whether it was in order that what 
happened in a particular State could be 
brought, as a matter of complaint or 
grievance, in the discussion of this particular 
measure. I would say that the Punjab Govern-
ment is a responsible Government chosen by 
the people, elected by the people, and is fully 
answerable to the Legislature. It will take into 
account all the pitfalls that come before it and 
there is no reason to doubt its effectiveness or 
its efficiency to overcome all such pitfalls or 
faults. I will not like to say anything more on 
this point as the matter raised concerns 
Punjab. But so far as evasion and other things 
are concerned, as the hon. Member might 
have noticed, clause 10 deals with assessment 
and penalty in case of evasion by unregistered 
persons and clause 11 deals with assessment 
and penalty in case of evasion by registered 
persons, and there are certain penalties 
prescribed. So, if any evasion takes place of 
any tax, I think we would be able to look after 
it. 

With these words, I commend the motion 
for acceptance. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to consolidate and amend 
the law relating to the levy of a tax on sales 
of motor spirit and lubricants in the Union 
territory of Manipur, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. 

Clauses 2 to 37 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI RAJ BAHADUR: Madam, I move: 

'That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE DELHI MOTOR VEHICLES 
TAXATION BILL, 1962 

THE MINISTER OF SHIPPING ut THE 
MINISTRY OF TRANSPORT AND 
COMMUNICATIONS (SHRI RAJ BAHADUR) ;   
Madam, I move: 

"That the Bill to impose a tax on motor 
vehicles in the Union territory of Delhi and 
for other matters connected therewith, as 
passed by the Lok Sabha, be taken into 
consideration." 

As we all know, in Delhi taxes on motor 
vehicles are levied under the Punjab Motor 
Vehicles Act of 1924 as extended to Delhi in 
1933. In Punjab, the rates have been 
substantially increased from time to time by 
certain amending Acts, for example, in 1954 
and 1956. No increase, however, of these 
taxes has taken place in Delhi since 1933. The 
rates at present are lower than in many of the 
other States, particularly as compared to U. P. 
and Maharashtra. Apart from that, we have, in 
the case of the Bombay Municipal 
Corporation, a tax which is known as 'Wheels 
Tax' on motor vehicles. No such tax obtains or 
is levied in Delhi. Delhi is the Capital of our 
country and its roads require greater attention 
and the cost of construction and maintenance 
has 'been going up. Larger funds are required 
to finance these projects of construction and 
maintenance. With this background in view, 
we have come forward with this measure. The 
objectives are, firstly, to augment    the 


